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State of Uttar Pradesh



IN THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 99/2025 
(I.A. No.149/2025) 

 
IN THE MATTER OF: 
 
Sovran Singh                                       ...APPLICANT 
 

VERSUS 
 
State of U.P. and others       ...RESPONDENT 

 

REPLY ON BEHALF OF RESPONDENT NO. 1,2, AND 3, UTTAR 

PRADESH IN COMPLIANCE TO THE ORDER DATED 05.05.2025 ALONG 

WITH SUPPORTING AFFIDAVIT. 

 

1. That the Hon’ble National Green Tribunal has passed an Order dated 21.01.2025 in 

the matter of Original Application No. 99/2025 Sovran Singh Versus State Of Uttar 

Pradesh & Ors.. The Executive part of the order is as follows- 

 

Issue notice on OA and IA No. 149/2025, an Application for Adinterim Ex-

parte stay to the respondents for filing their response/reply by way of 

affidavit before the Tribunal at least one week before the next date of 

hearing through e-filing. If any respondent directly files the reply without 

routing it through his advocate, then the said respondent will remain 

virtually present to assist the Tribunal. The Applicant is directed to serve 

 

2. That, in compliance with the directions issued under Government Order No. 

1875(1)/86-2017 dated 14-08-2017, the area in question, Arazi No. 314 (Part-01) 

measuring 4.750 hectares, located in village Manikpura, Tehsil Moth, District 
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Jhansi, and situated in the Betwa riverbed, has been approved and executed in favour 

of Shri Chandrapal Singh, son of Shri Bhopal Singh, resident of Krishna Nagar 

Colony, Khera Garhiya village, Tehsil and District Jhansi, through the e-tender-cum-

e-auction process, for a period of five years (from 17-05-2023 to 16-05-2028). 

(Annexure-1: Government Order dated 14-08-2017). 

 

3. It is further submitted that, prior to the execution of the above mining lease, 

Environmental Clearance (EC) dated 28.04.2023 was issued by the State Level 

Environmental Impact Assessment Authority, Uttar Pradesh, Lucknow (SEIAA). In 

addition, under the provisions of the Air (Prevention and Control of Pollution) Act, 

1981 and the Water (Prevention and Control of Pollution) Act, 1974, Consent to 

Operate (CTO) was also issued by the Uttar Pradesh Pollution Control Board, 

Lucknow, on 19.10.2023. (Annexure-2: Environmental Clearance (EC) dated 

28.04.2023 and Annexure-3: Consent to Operate (CTO) dated 19.10.2023). 

 

4. That the above mining lease has been inspected from time to time by the Tehsil Level 

Task Force and the tabular format along with the detailed report is mentioned below:  

 

Inspection & Compliance Snapshot – Penalties, Recoveries, Pending Dues, EC 
/ CTO Status 

Date Event 
Key Issues 
(keywords) 

Penalty ₹ 
Recovered 

₹ 
Pending 

₹ 

05-
01-24 

1st insp. 
Pillars missing; 

lifter in river 
10,50,000 10,50,000 0 

22-
04-24 

2nd insp. 
Mining despite high 
water; pillars absent 

5,25,000 5,25,000 0 
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Date Event 
Key Issues 
(keywords) 

Penalty ₹ 
Recovered 

₹ 
Pending 

₹ 

01-
05-24 

3rd insp. 5 suction lifters 25,00,000 25,00,000 0 

27-
06-24 

4th insp. 
No PTZ; 390 m³ 

outside area 
13,77,400 0 13,77,400 

31-
01-25 

Deposit 
order 

Pay instalments + 
penalties 

31,12,100 (0853) + 
4,17,605 (DMF) + 

1,13,545 (TCS) 

Full (07-02-
25) 

0 

03-
03-25 

Insp. 
Pillars & PTZ 
absent; in-area 

mining 
50,000 0 50,000 

 

 

 

5. wherein the first surprise inspection was conducted on 05.01.2024. During the said 

inspection, boundary pillars were not found installed on their designated GPS 

boundary coordinates in the area in question, and the use of a prohibited machine 

(lifter) in the river stream was also observed. Due to these violations of Rules 3, 36, 

and 42(j) of the Uttar Pradesh Minor Mineral (Concession) Rules, 2021, a penalty 

of ₹5,00,000.00 under Rule 58, ₹50,000.00 under Rule 60(3), and ₹5,00,000.00 

under Rule 60(4), i.e., a total of ₹10,50,000.00 was imposed vide office letter no. 

1897/MMC/2023-24 dated 10.01.2024, and the said amount was recovered through 

challan no. AKV240003156 dated 07.02.2024 for ₹5,00,000.00 and challan no. 

AKV240007636 dated 26.03.2024 for ₹5,50,000.00. (Annexure-04: Office letter 

dated 10.01.2024 with copies of challans). 
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6. That it is pertinent to mention here that, taking cognizance of certain complaints 

received regarding the above mining lease, a second surprise inspection was 

conducted on 22.04.2024 by the members of the Tehsil Level Task Force, during 

which signs of mining were found even after the water level had risen in the mining 

lease area, and boundary pillars were not found installed on their designated GPS 

boundary coordinates in the area in question. Due to these clear violations of Rule 

36(1) and Rule 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules, 

2021, a penalty of ₹25,000.00 under Rule 60(3) and ₹5,00,000.00 under Rule 60(4), 

i.e., a total of ₹5,25,000.00, was imposed vide office letter no. 67/30MMC/2024-25 

dated 25.04.2024 and recovered through challan no. AKV240012603 dated 

30.05.2024 for ₹5,25,000.00. (Annexure-05: Office letter dated 25.04.2024 with 

copy of challan). 

 

7. That regarding the above mining lease, a third surprise inspection was conducted on 

01.05.2024 under the chairmanship of the Sub-Divisional Magistrate, Moth 

(Revenue Department, Police Department, and Mining Department), during which 

mining was found to be carried out using 05 suction machines (lifters). Due to this 

violation of Rule 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules, 

2021, a total amount of ₹25,00,000.00 was imposed under Rule 60(4) vide office 

letter no. 104/30MMC/2024-25 dated 04.05.2024 and recovered through challan no. 

AKV240010323 dated 05.05.2024 for ₹25,00,000.00. (Annexure-06: Office letter 

dated 04.05.2024 with copy of challan). 

 

8. That the fourth surprise inspection of the above-mentioned area was conducted on 

27.06.2024 by a joint team of the Revenue Department and the Mining Department, 

during which it was found that no PTZ camera was installed in the mining lease area, 

and illegal mining of 390.00 cubic meters using prohibited lifter machines outside 
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the approved area was being carried out. Due to repeated violations of Rules 3, 35, 

36(1), and 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules, 2021, 

the following penalties were imposed: 

 

• ₹5,00,000.00 under Rule-60(4) (₹5 lakh per instance), 

• ₹50,000.00 under Rule-60(2) for violation of environmental conditions, 

• ₹25,000.00 under Rule-60(3) (₹25,000 per instance) for not having a PTZ 

camera in the lease area, 

• ₹50,400.00 as royalty on illegally stored 336.00 cubic meters of 

sand/morrum mined outside the area, 

• ₹2,52,000.00 as mineral price (₹50,400.00 × 5), 

• ₹5,00,000.00 under Rule-58 as penalty. 

 

Thus, a total amount of ₹13,77,400.00 was imposed, and a notice was issued under 

Rule 61(1) as to why the approved mining lease should not be cancelled, through 

office letter no. 342(1)/30MMC/2024-25 dated 03.07.2024. 

(Annexure-07: Lease cancellation notice dated 03.07.2024). 

 

9. That regarding the said mining lease, O.A. No. 742/2024, titled Madan Sen vs. State 

Government of U.P. & Others, was instituted before the Hon’ble National Green 

Tribunal. The Hon’ble Tribunal, after hearing on 01.07.2024, passed the following 

order, which was uploaded on the official website of the Hon’ble NGT on 

03.07.2024. The operative portion is as follows: 

 

“The District Magistrate, Jhansi, Respondent No. 2 is directed to 

immediately seize the CCTV footage maintained by the project 
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proponents and file copy thereof along with their response before the 

Tribunal.” 

 

10. That in compliance with the above order dated 01.07.2024, a joint inspection of the 

concerned mining lease area was carried out by the Revenue and Mining 

Departments under the chairmanship of the Sub-Divisional Magistrate, Moth, on 

04.07.2024, and the inspection report dated 04.07.2024 was submitted, which 

mentioned the following: 

 

“1. Mining operations are completely prohibited during the monsoon 

season (from 01 July to 30 September). During the inspection, mining 

activities were found to be stopped in the mining lease area. 

 

2.No recording camera / PTZ / CCTV camera was found installed 

around the mining lease area and site office/weighbridge. Moreover, 

no person/machinery was found around the lease area, and the site 

office was found locked.” (Annexure-08: Inspection Report dated 

04.07.2024) 

 

11. That as per the facts mentioned in the inspection report dated 04.07.2024, since no 

recording camera / PTZ / CCTV camera was found installed in the mining lease area 

for the purpose of seizure, a notice was issued to the leaseholder (Shri Chandrapal 

Singh, son of Shri Bhopal Singh) through office letter no. 344/30MMC/2024-25 

dated 06.07.2024, directing him to submit all recordings made through the CCTV 

camera and RFID scanner installed in the mining lease area. (Annexure-09: Notice 

dated 06.07.2024). 
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12. In compliance with the Hon’ble Tribunal’s order dated 01.07.2024 and the notice 

dated 06.07.2024, the leaseholder (Shri Chandrapal Singh, son of Shri Bhopal Singh) 

submitted his reply along with a pen drive dated 20.07.2024, which was received by 

this office on 23.07.2024, wherein it is mainly mentioned that: 

 

“The applicant had installed a PTZ camera in the area related to the 

approved mining lease. Since mining activities are completely 

prohibited from 01.07.2024 to 30.09.2024 during the monsoon season, 

the applicant had already stopped work at the site from 26.06.2024, 

and the PTZ camera and other equipment…”   

 

The site office was locked after being vacated on 30.06.2024,” and the PTZ camera 

recordings from 01.06.2024 to 30.06.2024 have been marked as an enclosure (pen 

drive). 

 

13. That the video footage made available in the pen drive submitted along with the 

above reply dated 20.07.2024 was reviewed and examined. It was found that no 

continuous video clips from 01.06.2024 to 30.06.2024 were available in the said pen 

drive. The video clips available in the pen drive were found to be divided into 

multiple segments, in which the date, time, and location were not mentioned. Due to 

this, compliance with the order dated 01.07.2024 passed by the Hon’ble National 

Green Tribunal in Application No. 742/2024, Madan Sen vs. State Government of 

U.P., and arriving at any conclusion will not be possible. 

 

14. That in view of the above, a final notice was issued to the concerned leaseholder 

(Shri Chandrapal Singh, son of Shri Bhopal Singh) through office letter number 

474/30MMC/2024-25 dated 02.08.2024, directing him to submit the continuous 
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video clips from 01.06.2024 to 30.06.2024 recorded by the PTZ camera installed in 

the lease area, along with the required details (date, time, and location). (Annexure-

10: Final Notice dated 02.08.2024). 

 

15. That in addition, the leaseholder (Shri Chandrapal Singh, son of Shri Bhopal Singh) 

submitted his reply dated 18.07.2024 in connection with the notice (regarding lease 

cancellation) dated 03.07.2024, which was issued due to repeated violations of Rules 

3, 35, 36(1), and 42(j)(1) of the Uttar Pradesh Minor Mineral (Concession) Rules, 

2021. The reply was found to be baseless, without evidence, beyond facts, and 

unsatisfactory. Further, repeated violation of the terms and conditions of the 

executed lease deed, violation of the orders of the Hon’ble National Green Tribunal, 

and non-submission of video recordings along with required details in compliance 

with the order dated 01.07.2024 passed by the Hon’ble Tribunal, led to the rejection 

of the submitted explanation, and the mining lease was cancelled under Rule 61 of 

the Uttar Pradesh Minor Mineral (Concession) Rules, 2021, through office letter no. 

512/30MMC/2024-25 dated 12.08.2024. Furthermore, under the provisions of Rule 

61(2), an order was passed to blacklist the leaseholder (Shri Chandrapal Singh, son 

of Shri Bhopal Singh, resident of Krishna Nagar Colony, Khera Garhiya Gaon, 

Tehsil and District Jhansi) for a period of two years. (Annexure-11: Lease 

cancellation order dated 12.08.2024). 

 

16. That against the above order dated 12.08.2024, the petitioner filed an appeal before 

the Hon’ble Commissioner, Jhansi Division, Jhansi, under Case No. 1076/2024, in 

which the Hon’ble Court passed the following order on 24.10.2024:  

 

“While setting aside the order dated 12.08.2024 passed by the District 

Magistrate, Jhansi, the matter is remanded back to the District 
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Magistrate, Jhansi, with the direction that the appellant/leaseholder 

be provided a reasonable opportunity and a speaking order be passed 

on merits in accordance with the provisions of the Uttar Pradesh 

Minor Mineral (Concession) Rules, 2021.” (Annexure-12: Order 

dated 24.10.2024 passed by the Hon’ble Commissioner, Jhansi 

Division, Jhansi) 

 

17. That in compliance with the order dated 24.10.2024 passed by the Hon’ble 

Commissioner, Jhansi Division, Jhansi, the petitioner was informed through office 

letters dated 28.10.2024, 12.11.2024, and 20.11.2024 to appear in person or through 

counsel and submit their written representation. The representations submitted by 

the petitioner on 14.11.2024 and 24.11.2024 were rejected, and the previously 

passed lease cancellation order dated 12.08.2024 was maintained in respect of the 

lease area granted in favour of the petitioner, through office letter no. 

963/30MMC/2024-25 dated 12.12.2024. (Annexure-13: Order dated 12.12.2024). 

 

18. That against the above order dated 12.12.2024, the petitioner filed a 

review/representation before the Government of Uttar Pradesh, Department of 

Geology and Mining, under Monitoring Case No. 03(R)/G&M/(UP)/2025, titled 

Shri Chandrapal Singh, son of Shri Bhopal Singh, resident of Krishna Nagar 

Colony, Khera Garhiya Gaon, Jhansi vs. District Magistrate, Jhansi. An appeal was 

instituted under Monitoring Case No. 03(R)/G&M/(UP)/2025, in which the 

Department of Geology and Mining, Government of Uttar Pradesh, passed Order 

No. 365/SSM/2025 dated 27.01.2025, wherein the following order was passed: 

 

“A notification dated 09.01.2025 has been issued, in which tenders have 

been invited from 21.01.2025 to 27.01.2025, and it is proposed to open 
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the tenders before the e-tender committee constituted on 28.01.2025. In 

this regard, it is clarified that after the issuance of the notification, 

obtaining the Letter of Intent, approval of the mining plan, obtaining 

environmental clearance, and starting mining operations is likely to 

take approximately one year, during which the area will remain vacant. 

 

In view of the above, and in the interest of revenue and in view of the 

errors in the order dated 12.12.2024 passed by the District Magistrate, 

the said order dated 12.12.2024 passed by the District Magistrate, 

Jhansi is hereby set aside. The monitoring petitioner is directed to 

ensure the deposit of the amount imposed by the District Magistrate, 

Jhansi within 10 working days. 

 

The District Magistrate, Jhansi is also directed to re-calculate the 

payable amount under the DMF (District Mineral Foundation Trust) 

fund accurately and without error, and to initiate lease operation after 

recovery of other dues from the monitoring petitioner. 

 

If the monitoring petitioner does not deposit the imposed 

amount/penalty within the stipulated time, then the District Magistrate, 

Jhansi shall be free to take an appropriate decision.” (Annexure-14: 

Order dated 27.01.2025) 

 

19. That in compliance with the above order passed by the Department of Geology and 

Mining, Government of Uttar Pradesh, through office letter no. 1133/30MMC/2024-

25 dated 31.01.2025, an order was passed directing the petitioner to ensure the 

deposit of a total amount of ₹31,12,100.00, including the payable installment and 

13
171



imposed amount/penalty amount, under the designated mineral head ‘0853, Non-

Ferrous Mining and Metallurgical Industries’ within 10 working days from the 

receipt of the letter; and to deposit the total payable amount of ₹4,17,605.00 to the 

District Mineral Foundation Trust (DMF) in the savings account of District Mineral 

Foundation Trust at Punjab National Bank, Gwalior Road, Jhansi, and the TCS 

amount ₹1,13,545.00 under TAN No. AGRD11071E within the stipulated time. 

Otherwise, an appropriate decision would be taken in the matter. Subsequently, the 

petitioner deposited the said amount and informed the office through his application 

dated 07.02.2025, along with copies of challans. (Annexure-15: Order dated 

31.01.2025. 

 

20. That in addition to the above, it is also informed that a surprise inspection of the 

concerned mining lease area was conducted on 03.03.2025 by the members of the 

Tehsil-Level Task Force of Tehsil Moth, and the inspection report is as follows: 

 

a) Boundary pillars were not found installed at their designated coordinates in the said 

lease area. 

 

b) PTZ camera was not found installed in the said mining lease area. 

 

c) The said mining lease area was inspected using KML file. At the time of inspection, 

the leaseholder was found to be carrying out mining of minor mineral sand/morrum 

within his approved lease area. 

 

21. In light of the facts mentioned in the above inspection report dated 03.03.2025, and 

due to violation of Rules 36(1) and 36(2) of the Uttar Pradesh Minor Mineral 

(Concession) Rules, 2021 by the petitioner, a notice was issued through office letter 
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no. 2071/30MMC/2024-25 dated 11.03.2025, for the imposition of compounding 

fee amounting to ₹50,000.00 under Rule 60(3). 

(Annexure-16: Notice dated 11.03.2025). 

 

22. In addition to the above, it is also essential to inform that Shri Sovaran Singh, 

resident of Targuwan, Lalitpur, in his complaint letter dated 08.05.2025, enclosed a 

copy of the Minutes of the 884th Meeting of the State Level Environmental Impact 

Assessment Authority, UP (SEIAA) held on 02.04.2025, in which it was stated: 

 

“Since District Magistrate, Jhansi has cancelled the lease deed of the 

mine vide order no. 512/30MMC/2024-25 dated 12.08.2024. Hence, 

EC is also null and void in view of the cancelled lease deed and is 

cancelled effective 12/08/2024.” 

 

23. Following this, a letter was sent to the Member Secretary, State Level Environmental 

Impact Assessment Authority, U.P., Lucknow, through office letter no. 155 dated 

31.05.2025, seeking clarification as to whether the Environmental Clearance (EC) 

issued for the said mining lease Kindly clarify the current validity status of the 

Environmental Clearance Certificate dated 28.04.2023 whether it is legally valid at 

present or not. If the Environmental Clearance Certificate dated 28.04.2023 is 

presently not valid, then kindly provide the cancellation order of the said 

Environmental Clearance Certificate to this office, so that further proceedings in the 

matter may be carried out.” The reply to this query has not been received by this 

office till date and is still awaited. (Annexure-17: Letter No. 155 dated 31.05.2025). 

 

24. Hence, in view of the facts mentioned above, the present petition is liable to be 

dismissed. 
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25. The deponent is duly authorized by Respondent Nos. 1, 2, and 3 to file the present 

reply on their behalf. It is further submitted that the undersigned is ready and willing 

to comply with and abide by any further directions that may be passed by the Hon’ble 

Tribunal in the interest of environmental protection and conservation. The 

authorization is annexed herewith as ANNEXURE-18. 

 

THROUGH 
 
 
 
Date:31/07/2025 
Place: New Delhi 
 

PRIYANKA SWAMI 
ADVOCATE 

Standing Counsel for SEIAA, SEAC, UP 
F-13, GF, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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IN tHt NAtlO~AL GREEN TRIBUNAL 
PRlNClPAL BENCH, NEW DELHI 

Otiginal Application No. 99/2025 
(l.A. No.149/2025) 

IN THE MATTER OF: : 

Sovran Singh 

VERSUS 

State of U .P. and others 

AFFIDAVIT 

... APPLICANT'·. 

... RESPONDE~T 

I, Atul Dubey aged about ~6 years s/9 Shri. G.S. Dubeyis presently posted as}tin~s 

Inspector Jbansi, Uttar ~radesh. Do solemnly affirm as below: Presently at N~ Delht 

1. That I am posted as stated ab.ove and well conversant with the facts of the . 
. 

present case and as such competent to swear this affidavit before this Tribun~l. . . 
• 

2. That the accompanying Reply has been drafted by our cou~e.l upon·· ~y . . 
instructions. 

3. That the contents ~f the accompanying Reply are true and correct, and t~e 

knowledge has bee·~ derived from official records and nothing material ~s 

been concealed therefrom. 

-'"'~Y-' 
Q. '!,%~~ ;; a ~~~~ .., - .,. .,. :z :,_~-

- ·, . ~. 

• 

• 
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• 

. 

VERIFICATION 

DEPONENT 

Q_ 1da~yUoGf_2_01S __ 2025, ~erified on solemn affirmation at RiwDerh; on this __ 

t~at the contents of the foregoing affidavit are true an~ correct to the best of my 

~owledge and no part of it is false and n_othing ma~erial has been concealed 

therefrom. 

1/ 
DEPONENT 

O 1 ~UG 1015 

• 

_j 
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